
IN THE 
	AL ADMINISTRATIVE TRIBUNAL.  

BENCH : AT HYDERABAP. 
*** 

O.A. 129/911 	 Ut, of Decision 	28,4,1994. 

Sri A, Bhascara Rao 	 •• Applicant 

IV s 

The Corn issioner of Income-tax, 
Andhra rado sb-I, 
Aayakar Bhaçjan, 
Hyderab d. 

The Dep ty Commissioner of 
Income- ax, Range-i, 
6th Flo r, Aayakar Ehawan, 
Basheer agh, Hyderabad. 

3 The Co issioner of Income-tax, 
Aayakar Bhawan, 
Daba Gardens, 
Vjsakha atnam. 

4, The Di trict Collector, 
East C. davari, 
Kalcina a. .. Respdndents. 

Counsel 

Counsel 

CORAM 

THE HON'B 

THE HON' 

r the Applicant : 	Mr. G.V.R.S.Vara PraSPd 

r the Respondents : 	Mr. N,V, 	
!Ram!ana, Addi. CGSC 

SHRI JUSTICE V. NEELADRI RAO VICE CHAIRMAN 

SHRI R. RAITGARAJAN 	MEMBER (ADMN.) 

. .2 



0.A.No.129/91. 

X as per Hon' 

Date:-tk'\Nh 

J U D G M E N T 

Sri R.Rangarajan, Member(AdministratiVe) X 

Vara Prasad, learned counsel for the applicant 

learned Standing counsel-for respondentS. 

Heard S 

and Sri N.V. 

This OA 

No.CON.VIG/DP/R 

proceeding has 

certificate by 

The 

been filed for qushing the Charge Memo 

0-91 dated 24.12.1990 whereby a disciplinary 

n started for submission of a false community 

applicant as Konda icapu, a Scheduled Tribe. 

t herein joined the service in Income-Tax 

Department as L.D.C. on 30.7.1966 and is the younger brother 

of Shri A.Parthasarathy, applicant in O.A.No.493/91. The 	
/ 

applicant hereii was issued with a show-cause notice bearing 

No.CON.No.46/191 0 dated 19.11.1982 before deletion of his 	- 

name from the rbserved community status list and including his 

name in the gen ral community one. Similar notice was also 

issued to his brother Shri A.Parthasarathy, applicant in O.A. 

No.493/91. The names of Shri A.Parthasarathy, applicant in 

0.A.No.493/91 a d brother of the applicant herein, and Shri 

A.Bhaskar Rao, he applicant herein were deleted from the 

reserved community list and shown as general candidates by 

the competent a thority by the Memorandum No.CON.No.46/70 

dt. 26.8.1983. The applicant was issued with a charge-sheet 
(I 

on the advie o the Vigilance Cell of the Income-Tax Department 

for submission f Fflse community certificate by memorandum 

No.CON.VIG/DP/R 1p90-91 dt. 24.12.1990. The said charge is 

as follows:- 

"That thetaid  Sri A,Bhaskara Rao, UDC, join2d the 

departme4 against quota reserved for S.T. and 



missioner of Income...t 	A.P-I, 
Bhavan, Hyderabad.- - 

2: The l putyOtNIncomet 	Range-I 
6th Floor,. Aayakar Bhavan, basheerbagh, Hyderabad, 

The Commissioner of lflcometax, Aay4ar Shavan, 
Daba Gardens, Visa3chapanam 

The Djjtrjct Côliedtor, East Godava±j, Kakinada. 

S. bnè copy to MCG.'V.R.S.Vara Pr aq,Adbcate, CAT.Hyd. 

- 	- 	 - a. One copy to N.V.Rainaria, Addl.Cdsc. CATSyd. 
L One copy to Librry,. CAT.44xd. 
8. One Spare copy. 	 - 	- 

pvth' i 	- 	L c ...... 
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continue5. to claim his caste as 

a Scheduled Tribe, which was let 

tb be ••false. 

By his frbove act, Sri A.Bha5kaL 
failed Ito mathtain absolute integrity and 

exhibided conduct unbecoming of Gov.rnmnt 

servan thereby violating Rule IoMW and 

Rule 31) (iii) of CCS(Conduct) Rules, 1964". 

4. 	similarj charge on identical facti was also. issued 

to the applic4nt in O.A.No.193/91. The respondfltS in this 

O.A. are offiialS of the Income-Tax Department, A.P. 

The respondenkS in O.A.No.493/91 are also officials of 

Income-Tax Deartment of A.P. An interim order dt. 11.2.91 

was also issued in this O.A. restraining the respondents 

in passing 4nal orders on this charge memo during the 

pendency of 	present O.A., though the enquiry can be 

continued. 

The rply affidavit filed by respondents 1 to 3 and 

the rejoindr filed by the applicant in this O.A. are 

identical tp that filed in O.A.No.493/91. 

As 4-ie facts and contentions of both the cases are 

similar, we see no reason to differ from the order passed 

in 0.A.No.493/91 for reasons discussed in O.A.No.493/91. 

ttcbordingly, the impugned charge memo dt. 24.12.1990 

is cjuashe4. O.A. is ordered accordingly. No costs. Registry 

to connun1cate this ordé.r to Respondent No.2. 

(R.Ranga'r4jan) 	 (v.Neeladri Rao) 

Member(A?mn.) 	
Vice Chairman 

I 	Dated 	April, 1994. 

Grh. 	
j 
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I- TYPED BY 	 co:-2D 15W 

CHECICED 	 APPROVED Jy 

IN THE CErrRAL ADMINISTRATIVE TRIB JNAL 
HYDE PAIJ;'jj EEJCH AT 1YDERAJAD 

THE HON' I3LL: MR.JUSTICE V.NEBLADRI RAO 
VICE CHAIRMJ 

THE HON'LJLE MR.AFB.GORflhI • MEMBER(AD) 

THE I-ION' BEE MR.TLCHaNDRA&grJR REDDY 
I 	MEMBER( dUDE) 

AND 

THE HON'.E3LE MR.R.RANG zJJQ : M(ADMN) 

	

Dated 	-1994 

QRDE/JUW1'IE1-TT 

M%2çtA./C,ZNo. 

O.A.No. 

T.ANo. 	 (w.p. 

AdmitØd and Interim flLrectjon 
Issue 

All ed 

Disijosed of With directions 

DtsmissecV. 

Dis issed as withdrawn. 

DisJTiissed for Default. 

Rejected/Ordered. 

No order as to costs. 

Central Xministrative 1 
- DESPATCH 

2OMA199 

-, HYDERAJAD BE 


